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No'doubt if the aceused had been charged With &n

j: ,Eimmonf - 'oﬁencc under Section- 126 (a) the Magretrate should: have"

-_A:_-’ -:A::‘Uw"'} L
- Duoxpya -

’commltted the case to- the Gourt ‘of Session and left: the

, "_accused to estabhsh his defence under section 83" of the

: Indlan Penal Code. -

) But the accused was noﬁ prosecuted under sectron 126 (a)
_ The summary . 1e0qster shows tha,t he was prosecuted\
vi._under section 130 read Wli}h sectlon 126 (a) of the’ Indian
Rarlways Act ' The prosecutlon therefore conceded that .
though the accused had committed the act descnbed 1n7
section 126- (a) he had not attamed suﬂicrent matunty
“of understanding to judge the nature and co,nsequences
.}‘of the conduct: and elected to proceed under sec‘mon 130:
% Phe bffence with Whichi the accused was charged Wasj;
‘therefore ‘under sectlon 130 and this offence the: Magm-:-
“trate had Jurlsdrctlon to try Schedule I, Grlmmal'
'"‘Procedure Code ;'and to try summarlly : sectioug@?GO,‘.
Cnmmal Procedure Gode *t T
There is. therefore no occasmn for our 1nterferencef

and we direct the record and proceedmgs to be returned;
“to the District. Maglstrate '

Order accordmgly
R R <,

VUL Ay T e
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w .

Before Mr Justzce Heaton ancl Mr Juatwe Shah

ALIMAHMAD ABDUL HUSSEIN VOHORA AND . OTHERS (ORIGINAL
<" DEFENDANTS), ApPELLANTS v VADILAL- DEVCHAND PARIKH (or1-
- | GINAL - PLAmnrr),JRmsroanNT it

Insolvcnt——lnsolvmt acqmrmg property aﬂer veatmg ordcr but beforc Ins ﬁnal ’
ducharge—-Imolvent car alienate property bona ﬁde and for valug, bqfore
mtmmhon of Official Amgnee

. Second Appeal No 917 of 1916
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"I “The property, moveable or immoveable; acquired by an msolvent after the ~
’ad]udlcatlon order but before bhis final discharge, can be transferred by lum,
provided-the transaction is bona. ﬁde and for value and is completed before the
: mterventxon of the Official Assxgnee

C’ohen v Muchellm followed. -

,' SEGOND appeal from’ the declsmn of M. J Ya]mk
Assxstant Judge at Ahmedabad conﬁrmmg the decree
passed by H. R. Mehta Second ‘Class Subordlnate
Judge at Kapadwan] '

Sult to redeem a mortgage |

The facts Wwere that one- Tyabap applied to the Court
‘for the Relief - of ‘Insolvent Debtors: at Bombay .to be

“declared an insolvent ;- and - a-.vesting order was made.

ron the 10th January 1887. 'The .Court granted a per-

"sonal’ discharge to. the 1nsolvent Tyabaji,on the 17th -
~August 1887 and entered a ]udgment for all debts due .
by the insolvent. in favour of the Official Assignee,
“under section 86 of the Indlan Insolvency Act aire

-12 VIC c. 21) No final dlscharge Was thereafter made
* Pyabaji purchased a house at Kapadwan] on the 9th

J uly 1898. . On the same day, he mortgaged the house

to one Vajirabuy for Rs. 700; and also mortgaged
‘the; equity’ of redemptmn to one Jamnadas The
'a.mounts raised - by the tWo mortgages were spent in
paymg off the vendor of the house. -

" In 1904 Tyabap died.

Jamnadas filed a sult on hlS mortgage in 1910 and
- obtained a decree. Va]lrabu was not joined as a party to

- the “suit. In execution of the ‘decree; the -house' was -

-'sold subject to the ptior encumbrance of Vaprabu and
: purchased by the plaintiff on the 12th September 1912

" On the 16th October 1913, the plaintiff sued: to redeem
, the mortgage from Vallrabu 8 helrs “The trial Court
- passed the usual redemptlon decree

) (1890) 25 . B. D, 262

&' N
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* Vajirabu’s heirs (defendants) appealed to the Dlstrlct‘
Court at' Ahmedabad. - Nearly-two years after the ﬁhng‘

‘of the appeal they applied- to the Court statlng that they
- knew about that time that Tyabap had been ad3ud1cated,
. an insolvent; ‘that though "personal drscharge was
‘granted, the msolvent was not finally d1scharged “and

that therefore Tyaba]l S property including the’ house;
in d1spute vested in the Official ‘Assignee. Tyabap s

71nsolveney was not known to Jamnadas : or-fo: ‘the

> plaintiff. - The learned Judge dxsallowed the’ contentmn’

-on the ground that it was raised at‘a very.late stage of

',the proceedmgs 3 and on the merlts conﬁrmed the
‘decree passed by the trial. Court

The defendants appealed to the High Court.* More

"‘-‘than a.year. afterwards, they purchased the right, ‘title

and 1nterests of “the - Ofﬁmal Ass1gnee m Tyabaps‘

pro perty

The appeal -was heard by Beaman' and Heaton JJ.;

‘6n. ‘the--23rd" Jariuary-1918,- when their- Lordshlps‘

’ remanded certain issues for trial to the lower,_ app*ellate,
: Oourt and.delivered the following ]udgment N

. .BEAMAN, J. —-In 1887-the ownerand mortgagor of the’
' property in suit. became an. insolvent. and obtained hlS;

_ pérsonal: d1scharge towards the cldse of that year. =Tt: i
“alleged, and evidence was offered.to the lower appellate

" Court to prove the allegatlon that. he never applied:

for, and did not, therefore,” recelve h1s final. dlseharge "".

1 1898 he appears to have mortgaged the’ property in

~'suit to the present appellants and he gave oneé J. amnadas

a second mortgage on this and’ other property ~Jamna-

,.vdas blought a suit and sold, so far ag this property is -

“concerned,. the’ ‘mortgagor’s supposed equity of redemp--_{

tion to the present respondent The price ‘paid. ‘wag
Rs. 125. The. respondent thereupon brought a suit’ to”

: redeem the present appellants .The amount of their

mortgage of 1898 was Rs 700 Babashah1 The amounti
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‘of the second mortgage appears to *have been Rs 500 ,

. Babashahl

: &These are the ‘material facts upon’ wh1eh the paltles
went to trial, and the tr1a1 Court held that the reepond
ent was ent1t1ed to redeem. -After ﬁhng an appeal the" -
,appellants were inforined-that the, mortgagor who. had
died in 1904, was an undlscharged ‘bankrupt. - ']‘hey
accordlngly apphed to the Insoélvency :Court. here for
information and obtained a certificate. from Mr. Patel,:
clerk of ‘the Insolvency Court, to. that- effect. They
wished to prove these facts before the lower. appellate
Court but the learned J udfre thought that they ought to

have discovered all th1s in . time ‘and he also. thought‘f
apparently that inasmuch as they hke the respondent A
derived thelr title: from the., undlscharged bankrupt,

even though he Be prcwed 0 “be “so, that fact . would
_make no difference in- thelr 1ega1 rights and reldtlons
- That is. an altooether 1ncorrect view, for 1f it should

,"turn out: that the mortgagor who . started these’

: tra,nsactlons inr1898, transactlons Whlch termma%d ‘with

. ‘the Court-sale at Whlch the respondent purchased in
-1912, never” had any title” Whatever to this after- .

“acquired property, it id plain that in a suit to redeem by‘

“the present - respOndent “the” _Present” appellants if in

possession would be 1mmed1ately entltled to a decree .

' dlSmlSSng the suit. The pomt therefore 'i8 one of real

importance, and doubtless had the learned Judﬂe of

- first appeal realised this he Would have exercised his

' drscret1on -differently . i re]ectmg the. “evidence

" téndered. It is not}_'really,b so much - a question of-
refusing to take additional.evidence as of refusing to -

try very material issues. " ‘We do not wish to prejudice
“'the decision of: the 1nterest1ng law which may arise
“upon‘a finding of fact that the- ‘mortgagor i 1898 -and
“thereafter to -his death in 1904 was an undischarged

1nsolvent
. 'ILR1g-T -
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One more faet is to be noted and that is- that smee

a the discovery of these alleged facts the appellants have

purchasecl from “the - Official Ass1gnee for a sum of
Rs. 500 all ‘the right, title and interest’ of the deceased

‘msolvent m these a’t‘ter—aequlred propertles

Now we think it esséntial to a proper. decision of. tlns
case that 1the Jower- appellate Court should. raise- and
determine the followmg issues :— -

(1) Whether Tyabap was fxom the year.1887 until his
death in 1904 an undlsoharged insolvent?

- (2) If so,. What is the effect in law qf that fact upon
the rights and obhgatlons of the parties- to this’ suit
arising’ out of the mortgages of 1898 and later trans— :

'_actlons ter mmatmg in the Court sale of 1912 ¢

3 What is the effeet in"law. upon .all - these' trans-g
actions .of the pmchase by -tHe. ‘appellants. from -the
Official Assngnee of the 7th of J anuary 1918 ¢

" And for the t1 1a1 of these issues and their determma—
‘tion, the 1ea1ned ‘appellate Court will be at, hberty to
take ail such ev1denee as it deems necessary and ploper

In the event of the decision as a whole belng that the

' respondent has taken nothing by his Court-sale- pur—:
“ chase of 1912 and that all the aftef*acquired properties of
“Tyabaji have passed under the sale of J anuary . 1918 .to

the appellants, *they. undertake to repay in this '’ suit: to
the respondent Rs," 125 with interest at 6 per cent

-per annum from the 19th September 1912 to payment

" The ﬁndmgs upon these issues to be certified to th1s
Court within two months from the receipt of this order
and the costs of the whole suit will then be- ﬁnally

decided. "

- On the issues o sent down, the lower appellate Court

'recorded findings as follows :—'

S The fact of Tyabap remaining undlscharged untll hig’ death o 1904 m

pot legally proved, -
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*2: - (a). Even if it is held proved the Oﬂicxal Assrgnee took the property

‘H._ll) suit subject - to. thie mortgage licus and consequently the proceedings
vtermmatmg on the salein favour of the- respondeut in 1912, are binding on_ Aumuuw ,
; hun and the appellants ‘

(b) Apart from the above aspeot of the case, “the possession of the 1nbolvent

“and hig mortgagees was adverse fo the Ofﬁclal Assig nes’ as “held in LL.R. 8

_Cal. 556." Therefore also the » proceedings ending in the “sale: of 1912 bound -

all partles concerned.

_(¢) Even apart from this, the Official Assignee’s right td the: property in

*-suit was limited to the judgment amount mentioned in Exhibit 31 and hxs
. remedy to enforce that judgment was barred under Article - 183 Schedule 1

Lumtatmn Act

(cl) The vestmg or'dé? under section (&not havmg been made m wrxtmn' '
: the property in suxt did not vest in the )

cial Assignee.

. 3 In these: cu'cumstances, the Ofﬁclal Asmgnee had no rlght or tltle

Axemammg in hxm which he could legdlly convey tos the appellants and there.

_’ fore the conveyance, Exhibit 34, confers no title on the appellants.. -

" The appeal was ﬁna.lly heard by Heaton and Shah JJ.

Stmngman and Munshz, with G S Rao and T. T.

Pagrekh, for the appellants :—The question in this case

“-is whether Tyabaji was an undischarged insolvent and

“if so, whether the plaintiff acquired any title to the

- house in question notwithstanding the subsequent sale

by the Official ASSIgnee to the mppellants The vesting
. order being kept in‘& separate file of all vesting orders

could not be produced in ‘the lower Court from the

“record of Tyabaji’s insolvency but it is now forthcom-

“ing after further-inquiry. " The insolvent™ has not -
obtalned his final discharge and. the protecmon order

. with the judgment entered in - favour of the Official

.. Assignee is the usual interim pmtectlon order. Since.

RS

then the insolvent has taken no steps to apply for a

."ﬁnal d1scharge till his’ deabh which took place in 1904,

It is true that the mortgages by the 1nsolvent to the

-.predecessors of the plaintiff and of the defendant are

~valid but the -equity of:n_1vedempt10n ‘in. the aﬁter-

.acquired immoveable property continued to vest in

" 1919
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the Ofﬁclal Asswnee and ’ohat eonld not be conveyed;
- by-the Court-sale : of 1912 to--the’ _plaintiff When “the:
Oihelal Assignee was not: a: party.to- the suit* by _the*
- motr tgagee vide.Inre 7Vew Land Development Associa~"
_tion and Gray®.’ The rule in: Cohen v. Mitchell® does:
xnot apply- to: persona,l estate ; see, Oﬁ‘icml Recewer vi:
C'()o/ce(s) Rowlandson V. Ghampwn(‘” '

Metha»wﬁh M. H. Vakil, for the respondent —The
vestlng order refers to section 7 of the Insolvency- Actl
ahd ‘to the properby of the 1nsolvent There is no.
reference 1n the .order to the after-agqmred property*
Whlle the words of sec‘on T make a_provision. 1n§
dlstlnct terms 1n another purt of the sectlon if after-:
acqulred properby 1s also to vest “The alleged protectlon
order does not: state under What sectlon it ds- passed
‘It also contains the’ prov1s10n for entermg ]udgment
in favour of the Ofﬁcla,l Assignee for all the debts of
the insolvent:  This is: prov1ded for by sectlon 86 prior.

to-a final dlscharge The order does not seem to be an

interim protectlon orde1 1t looks like a condltlonal

01der of- d1scharge, ie.,; a final dlscharge ‘subject to.

]udgment being entered in’ favour of the Official- As—
~signee. . The Official Assignee’ could under section 86~
execute this Judﬂment through the Court. HIS mtel-_,i
Ventlon by merely selhng the property by a pubhc
auction is not warranted by section 86. " He mlghtv also .
have mpphed to be a party to these proceedmgs =

The doctrme ot Oohen v M@tchell(’) ought to be*‘
fol]ovved in India 1ndependent1y of. any reetrlctlon to®
personal plopelty .The dlsmncblon between 1eal and«:ﬁ
personal propérty does nob prevall in Indlan law.- The
Official Assignee -did not mtervene till after the appeL g
“late decree appealed from. -Plaintiff is a’ bona fide pur-ff

0 [1892) 2Ch, 138, () [1906] 2.Ch. 661,
®(1890)- 25 Q. B. D, 262, C % (1893) 17 Mad: 21, =
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trend of ]udlclal and levlslatwe opmlon in England

and Tndia is in favour of the rule i Cohen v. Mitchell o

being apphed to all property: see Ex parte Beardmore®;

In re“Kent County Gas. Ltght and Coke OOmpanJ .

Limited® ; (1913) Statute 3 & 4 George V, c. 34; (1914)°
Statute 1& 5 George V,.c. 5 3 and Hzll Vi Settle“’

The Oﬂicml Assngnees 1ntervent10n is balred by -
l1m1bat10n Kristocomul Mztter v ;S’uresh Chunder
. Deb®, " He isnot a necessary party to. the sult by the\
mortgagee who knew nothing of the 1nsolvency In

Fatimabibi v. Fatimabihi® the plaintiff is bona fide
purchaser under a salein executfon without notice of
insolvency. . His title is, therefore, good" even against

th> Official Assignee : see Pres1dency Towns' Insolvency j

Act (11T of 1909), sectlon 53 sub-clause 3.

. Smam, 7. .—The facts matérial to the point arising in

this second appeal after. the rema.nd are briefly these’:

“Ome Tyabaiji Farzullabhal apphed to the Court for the
Relief of Insolvent Debtors, Bo nbay, and the usual
‘vesting . mder was made on the 10th January 1887.
Subsequently on the’ debtors apphcatlon a persona.l
dlscharge subject to any further orders was allowed
and, in accordauce with the practice that obtained
“then, a ]udgment for all the debts was entered against
“the insolvent in- favour of the Official Assignee under
section 86 of the Indian Insolvency ‘Act a & 12
- Victoria, c. 21) 'on the 17th- August 1887." The
‘insolvent did not obtain any final discharge under the
‘Actand in fact nothing was done in the matter of the
insolvency up “to his death in- 1904 or up to November
1917 af.ter his death meo' to’ the non-productlon of

m® (1890) 25 Q. B. D. 262. W [1917] 1 Ch. 319, -
@ [1894] 2Q. B. 393. © ®) (1882) 8 Cal. 556.
@ [1909] 2 Ch. 195 + ®(1892)16 Bom, 452.’
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the necessary papers the lowe1 appellate Oourt had
some doubt as to the existence of the vesting order and .
as to Whether there wa3 a final discharge of the msol_-

_vent. ‘In the argument before us.the facts as’ ‘stated:
- above have not been - disputed, and ‘the papers relating
" DEVCHAND." -

to this msolvency, whlch we have seen -~ with> the*
consent. of the parties in order to avoid delay and '

~ further remand on pomts capable of bemg easﬂy a.scer-j‘

tamed support the statement.: Tyabap wasg, therefore;

.an undlscharoed 1nsolvent from 1887 to the trme of hls _
) ‘death in 1904

In 1898 Tyabap pur‘hased a house at Kapadvan; and

imortgaged it with possession on the same day (9th Iuly’
“1898) to one'Vajiraboo for Rs. 700, Babashahi, and execut-'
eda second mortdaﬂe in favour of one Jamnadas on’
'the same day. It is found by the lower appellatei
r Oourt and not contested before us that the house was

purchased by Tyabaji with the money borrowed from'

_v'the two mortgagees

Jamnadas filed - suit’ No. 93 of 1910 on his_ mortgage»‘f
agalnst the heirs of Tyabaji and obtained a _decree,:in

‘execution whereof the- house was sold’ through the-'"'

Court subject to the: ﬁrst mortgage and- purchased by

-the present plaintiff, Vadilal, on the 12th- September :
. 1912, The plaintiff as . auction-purchaser then: filed the.
* present suit against the defendants, the heirs'of Vajira-

“boo, for redemption of the first mortgage. The -trial
- Court allowed the*plaintiff’s claim. - The lower - appel-
late. Court confirmed ‘the decree. On appeal -to. -this
" _Court certain’ issyes ‘were sent down for ﬁndmgs in
* connection Wrth the insolvency of Tyabaji. - Before the
vremand the defendants parchased the rlght ‘title and

interest of the Otﬁmal Asmgnee in November 1917
L

On these feots 1t”1s urged on- behalf ot‘ the defenda.nts
that the pldmtlﬂf d1d not pulchase Tyabap 3 mterest at
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the Court-sale as it.was vested in the- éﬂielal Assignee,
_and that they having purchased that interest from the ,

‘ Ofﬁcml ‘Assignee, - are |, entitled. and Wllhng to.
; redeem the mortgage in favour of Jamnadas which is"
“vested in the plamtlff It is conceded on behalf of the

" defendants that this mortgage now vested in the plaint-

1919,

* Ausaiimap

© - Ampun

Hussmin “. .
‘o, -

Vaipinar,

- DEveRARD,

Ciff is bmdmv upon the Official Assugnee and the plaint- -

- iff is entitled to be. redeemed. .The plaintiff contends
< that the after-acqulred property of the insolvent cannot

'vvest in the Official Assignee until he vintervenes, and -

‘that the 'Court-sale which took place long before his
_;mterventlon is bmdlng upon him, and conveys to the
plaintiff the - whole interest of Tyabaji-and the second
. "mortvagee subject of course to the first: mortgage ;:
"It may be mentioned that’ the -point now made on
,'behalf of the defendants was not. urged in the trial

- Court, and that what is descrlbed as the interyention

. ‘of the Official Assignee really came into exis é(ce long‘

. after the decision of the lower appellate‘(}ourb It

involves practlcally a reconsideration®of the rights of

“‘the parties on-a new basis. _This Court has, however,
.allowed the. pomt to be . raised .atthe- t1me of the
~.remand, and it is'clear that the ‘appellants are entitled
to ‘have. their rights determlned on the facts Tnow
- ascertained. - Do

- It must be taken for the purpose ot‘ thls appeal that

--the transactions of the insolvent with’' Jamnadas and

" Vajiraboo were bona fide and for value; ﬁhhﬁ Jamnadas
. sued the heirs of Tyabaji in complete -ignorance of the
-~ insolvency" ploceedmgs and: that the subsequent pro-

. ceedings on the suit resultmg m J;he Court-sale Were

- ona ﬂde throughout

It is. urged however, that under sectlon 7 of the

: Indian Tnsolvency Act, ‘the 1nteresb of Tyaba]l was

. vebted in the Official Ass1gnee -No. doubt that section
’ ,apphes to- after—acqmred property.. of. the., insolvent,
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. Butas pomted out in Kerakoose V. Brooks(“ the rlght‘i:

"—“:—"';“ -of the Official Ass1gnee is subject to the quah]fica.monT

Ar.mumm
"o ABDULYE
. HusseEm

S ..
. VApuuin
DxvoHAND.

that « if the insolvent has acquired property subject to’
" liens and obhgamons, then an5> property taken by the"
Asmgnee under that state of things.js. taken subject- toi
.those" charges and" equltles ‘which affect the . property )

_in the hands of the insolvent”. Itisnot necessary $0

“refér to the other quahﬁoatlon mentioned. by, theu'v
Lordsh1ps .of the Privy Council. . It is conceded in. the‘
present case that :the Official Assugnee would take the'
property subject to the two. morigages eﬂfected by
Tyabaji in 1898 and in view of the fact ‘that Tyabaji
purchased the property Wlth the moneys received from:
the two mortgagees, it is mdlsputable that the msolvent :
acqulred the propelty subjecb to those charoes

- Itis argaed however that the equlty of redemptlon )
Was vested in the Official Assignee, and that the suit by
Jamnadas“was not- properly consmtuted as the: Ofﬁola,l“_-
Asmgnee was not a party toit.  Itis urged by way of
reply, that the su1t was properly constituted, thab the

~sale in* execu.tlon oE the decree is binding upon the.‘:

Official Asmgnee as a ‘bona fide transaction for value,}_:
_and the «equity- of .redemption would not vest in’ the?
Assugnee before his intervention. accordmg to the rale
in Cohen V. Mztchell‘”’

It the mortgaga in favour of Jamnadas is- good as:
ao'amst the Official. Asswnee I do not see how the. smt- ,
of 1910. can “Dbe said to be defectlve in any: way. : If
Tyabap or his heirs. could ‘have sued - Jamnadas to"i‘
‘redeem the mofbgade inhisfavouras the Official Assrgnee. M
‘had not intervened, Jamnadas could sue the heirs of
Tyabap to enforce his mortgage Jtis dlﬂicult to see»ii
what else Jamnadas could have -done. ‘to enforce hl% ’j
mortoave, as he Was 1cnoranb ot Tyabayl s 1nsolven,cyf,.

(1) (1860) 8Moo I A 339 atp 356 . (5) (1890) 25 Q B D, 262
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and ay the Oﬂ‘icml Assugnee h‘ld nob mtervenecl - The 1019,
suit and all the subsequent ploceedmge appear to met T
to be qulte proper on the assumption that at the tlme{ it~ g LX;‘,’;}:]’:AD
‘'was open to Tyabap or his heirs to deal with the eqmty . H"§SEIN ‘
- of redemptlon "The Court fnnchaser éould mnot-be in - vm';}j,,',',
. any worse posutlon than a bona fide purchmser for valué . Devemann.
" under. gimilar cwcumstances from*the insolvent or his
- heirs before the intervention of the: Official” Asmgnee
and the learned counsel for the appellants has not sug-

gested that he should be in any worse. posmon

- It is urged,. however, that a bona )‘Lde pulclnsel for
“value of the after—acqulred 1mmoveab1e property cannot
get a good. title against the Oﬂicml Asmgnee even
though the latter has not mtervenecl as the equxty Yot
‘redemption is vested in - ‘the Official Assrgnee The
plamtlff seeks to meet this contentlon by relymg upon
“the rule in Cohen V. Mitchell® which is stated by the
.Qourt of Appeal in these terms: “ Until the trustee
1ntervenes all transactions by a bankruptaft&rhis bark-
‘ruptcy with any person deahng with' him bona fide aid
for value, in respect of his after-acqmred propelty, whe-'
ther with or. Wlthout knowledge of the bankruptcy, are
. valid against the ‘trustee ”. This rule is stated ifi per-
fectly general ‘terms and there i isno suggestlon in the
rule itself that it applies only to personal and not to real
p1operty If- -this rule apphes to afte1~aequ1red im-
‘moveable property in India, the appellants contention
-must fail. The question, therefore; 1sﬁ Whether it
apphes t0 such immoveable property. ! '; . '

. It will be convement to state bueﬂy ‘how the rule
has been applied in England It has been held that the
rule does not apply.to real estate » see In re New Land
- Development Association and Gray®. In' this case.
the declsmn of Ohltty J was upheld by the Court of

(1) (1890) 25 Q. B D 262 atp 267, ° ”? [1892]-2 Ch. 138,
‘ ILB 12—8§
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“Appeal on a different ground but in the course of argu-”{

*~ <ment th Lords Ju s v
 Avieamap e ds Justice expresseda strong” opmmn in

- ApoUL -

- favour -of hmltmg the: apphnatmn of the" ‘rule to;-.f_'
~ personal estate. In Ew parte Beardmore,® Davey LiJs

referred to the same - ‘rule*with approval ‘without- anyj
“teference to the limitation as to the nature of the after-"

- acquired property <Tn. 1895 * Chitty J. - refused’ ot

“atfempt to introduce: any limitation in ‘the rule beyond" '

that stated by him. in-the case of In re New Landi
Development Assocaatwn and: Gray® and applied the"

‘rule to 1ease-hold property ‘see: n-re Claylon and

Barclays O’ontraet(” In Official Recewer v. Ooolce(" :

- Nevﬂle J. felt. hlmself ‘bound to treat the rule as apph-\

cable’ only to personal estate including. lease-holds;

_The same 1earned J udge applied it to-the after—acqulredi.;
. real estate, Whmh undischarged. bankrupts purchased;

as partners for partnershlp purposes ‘and sold andf

' conveyed to bona ﬁde p’urchaser for value before thei

§ {rustee mtervened in the case’ of Inre Kent Oounty"

Gas Inght and Coke’ C’ompany, szmzted“’ The rulef

- in Cohen v. Mztchell(") received a statutory recogmtlon
" in section 11'0f the Bankruptcy and Deeds of Arrange-

"ment ‘Act, 1913 (3 & 4 -George V, c. 34) and later,
in section 47, sub section (D) of the Bankruptcy Act

*

of 1914 (4 & 5 George V, c. 59). In the recent‘;,;‘

case of - Hill v. Settle®, Lord Cozens-Hardy M. R. at‘terf_
referring to Cohen v: Mitchell® and the Bankruptcy Act.
of 1914 has observed that “the Leg1slature has plamlyj_-

"recogmsed the va11d1ty and eﬁect of that which i is to be}':_-

found _in what. 1s, no doubt, - ]adge-made» Ia.w ‘ag

'.expressed in a series of decisions ‘extending -over some-jf
.-200 years.”: I have not thought it necessary to refer, .to,
- the decisions prior to. Cohen V. Mitchell®.

@ [1894] 2 Q. B. 393 - ®[1906] 2 Ch: 651::;;

@ [1892] 2 Ch. "138 " ®[1909] 2 Ch. 195,

- ®[1895]2 Ch. 212, © 19 (1890)25 Q. B, D. 262.'
o m [1917] 1 Gh 319 at P 325,
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Thus it s clear “that the -rule -has always been

recogmsed as a’' beneficent rule, - that though for some
years the view that it did. not apply to real- property

prevailed, the tendency was in favour of extending its.
application-and that finally -the Leglslatule has fully -

recognised the rule both. as ‘to the real and. personalA
property, . and has apphed it 1etrospect1vely to -all
transactions completed - before April ‘1914, subject' to

- the condition that. the trustee has intervened before

that date.-

In Indla long before the dec1s1on in C’ohen V. Mztchellm

it was held in Kristocomul Mitter v. Suresh Chunder .

~ Deb®, that so long as the Official Assugnee had not
interfered, an ‘insolvent who had not obtained his final

‘ dlscharge ‘had power with respect to after-acqulred.,

' property to buy and sell and give. dlscharge aud do all

-other. acts “which he ‘could have done before his

-insolvency. The property in .tl‘lat suit was immoveable
property. In  Fatimabibi v. Fatimabibi®, it was held
by Parsons J., that the Official Ass1gnee was - not a

‘necessary party to a suit Dby the heirs of the. deceased{
undlscharged insolvent for a share in the after-acqmred,‘
property, and ‘that such pr operty vested in the insolvent
- subject to the right of the Official Ass1gnee to intervene.

and to claim' the property. There is no reference to
~the rule in ‘Cohen v. Mitchell® in the ]udgment The
:Madras ngh Court dechned to apply the rule to
deahngs by the insolvent with 1mmoveable property
.see Rowlandson v. Champion®. It may be noted that
Colhns C.J. had in the first instance applied the rule to

1mmoveable p1operty In appeal however, the learned:

Judges reversed the order of the Chief Justice and their
]udqments show that thelr decision was mfluenced by

@ (1390) 25 Q B D. 262 @) (1892) 16 Bom. 452.
" @ (1882) 8Cal. 556, - ) (1893) 17 Mad. 21,

F
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. the case of In re: New Land- Development Assormtmn
. and Gray® aheady referred to.  Later.on in Smmmu/u
~Naiduw. Andalammal"’ the decision in Fatzmabzbz ‘was -
:»’zappmved and the lealned Judges were content. to dis-.
tin mneh'Rowlandson s case® on the ground that there
© Was no- questmn of contract or tmmsfer by the 1ns01vent

relating: to his.. after—acquned unmoveable propelty

~The rale in,Cohen v.: Mztchell“’ has been referred to in
'.tvvo dec1smns ‘of this Court. -In Naor(m N. Thoonthz
: v Kaaz Sidick M. iren®, 1t was considered in relatmn o
a special set of - facts, and. there was no occasmn to
“cons1de1 it Wlth reference to the pomt arising m thls
.case. At pdge 654 of the report it is pointed. out that’
~ the rule in: Cohen v: Mitchell® - could nob apply to the[_

g1eement with Whlch the Gourt had to deal in that

‘case.. In Mac?eod v, B. B & C. I Ry C’ompany(ﬁ):

1t Wae urged: that. the doctrine . of Cohen v. Mztchell("fj

" waslimited to. those cases where’ the insolvent’s: aﬂ;er-f
‘~aequ11ed property had been the -outcome of subsequent”‘
trade. The appeml was ultlmately dedided on’a”
different: cuound -and. the question of law . was,. Iefb

undecided. ~ But- after referring to certain cases J enkme

X CRNA 0bse1 ved as follows :- ~“Tn the face of this T hes1tate :
“to-say that. the doctrine on which Cohén v. Mztchell(”

‘rests . is limited to snbsequent acqulslmons in: trade1
--“thoucrh I-do mot-say -it may mnot be the correct view. .
" In this connection I have -not overlooked: the: deGlSIOIl,
<in: Kerakoose v. Brooks®™, but I am:not clear that their

: 'Lmdshlps inténdeil there to - ‘lay down an ‘exbaustive-

statement of the 1aw as to" after-acqulred propertyf
except s6 far a8 was necessaly for the purposes’ ‘of the

“case then before them.” I do not “think. that there ca.n"'

. 0. [1892] 2 Ch. 188, - e - 4 (1890) 25Q B.D. 262
@ (1906) 80 Mad. 45 L ®-(1896) 20 Bom. 636. -

B (1892) 17 Mad. 2L e (1905)7Bom‘L R: 618 at pr 621'
; @ (1860)8 Moo. T'A.339 - ‘
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be any doubt ‘as to the trend of the- learned Chief

Just;ces opinion with reference tothe scope of the ’
*" doctrine on which Cohen v. Mitchell® is based: Atany .
- rate there is nothing in the'judgment, which:is:opposed -
~ to the view. that the rule. applies :to all the after-

“acquired property, moveable and -immoveable, of the

' 1nsolvent

- Ona careful consideration of all the dec1s1ons above
- referred to, it seems to me that the rule:in Cohen v.

Mztchellm can be, and ought to be apphed to all the

- property, moveable and immoveable, acquired by the .

.- bankrupt after. the adjudication order, provided that

~ the transaction by the bankrupt is bona fidé and for

~ value and is completed before the intervention of the
~ Official Assignee. In other Words I do not think that,
" the nature of the after-acquired property forms any
-essential part of the rule: what is essential is ‘that the

¢ . transactions with reference to the- property with third
. parties must be bona fide and for value and that they
must be entered mto before the Official Assignes
““intervenes. . The reason of the rule does: not compel the -
" recognition of any restriction as to the nature of the
~ property in its application: and I do. not think that
" the “distinction between real and .personal . property
.. made in England in applying the rule can he properly

. applied to immoveable and moveable property in India.
. The statement of the law as to after-acquired property
" in Kerakoose v. Brooks® has been held not to be ex»,

- - haustive in Indian decisions: and the Welght of ]udlclal

~ opinion in India seems to favour the view that the rule

" in Cohen v. Mitchell® applles to the after-acquired
- _property, moveable as well as 1mmoveable. With: dué

" respect for the opinion of the Madras-High' Court to’ the
‘ contrary in Rowlandson s case®, T think that the rule

mawm%QBD%2"*»mu%mum1Asw
o (1893) 17 Mad; 21,
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-can be properly apphed to all after-acqtured property,

B Whether moveable or 1mm0veable
Anmmxm_‘

- Thus in the present case the. property was effectwely
. disposed of before the Official -Assignee can be said to’

“have " intervened. - The- ‘conveyance in favour of the’

* . -appellants by the: Oﬂiclal Assignee cannot help them!

. ag the Official Assignee had nothing to convey at’ the
. date

~ For the purpose of this case, I have assumed that the

"Oﬁicml Assignee intervened when he' sold h1s rlght
ht1t1e and interest to the’ appellants in November 1917
"‘iI am not Sure that that amounts to such an mterventmn

‘on' the part of the Official Asmgnee ag is 1equ1red to vest

;the property in-him. Itis ‘not necessary for the purpose’

of - this. case to examine the point further, as the

‘..transacnon Was completed long: before -the alleged

mte1vent10n .and I express no opinion on the questlon
~whether the ‘intervention such .as we have here' is.

: effectlve

';: I also refrain. from expressmg any oplmon as to
whether under the cn'cumstances the Official As31gnee

~ should have attempted to enforce the judgment under.:
“"gection 86 of the Indian Insolvency Act or should have .

hlmself intervened in thesé proceedings, if he thought

_that he had any right to the property in suit, mstead
“of allowmg his intervention to be pleaded through the
wappellants

The result 1s ‘that- the appeal is dismissed and . the
decree of ‘the . lower appellate Court conﬁrmed -with?
costs

‘“HEATON T —-My learned brothers ]udgment shows
that the only point of interest in' the case 8- whether
section 7 -of the Indian Insolvency Act,. 11 & 12 Vie,,
c. ol is to be hterally construed or not It 1t is, the
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';words"“ d6 vest in the “Official Assxgnee "mustbe - 1819,
given their full ordinary meaning.’ If that be done ———
- then’ the entire interest in . property. acquired by Af;‘;;‘i,‘;‘,f”
" an - undischarged - insolvent . belongs to the Official - Hussmn
' .Assignee. Many years’ experience both in India and V‘A:QM;, -
. England has demonstrated” that this would be-a most. Devemaxn,
‘undesuable position. The words have not been,hterally
- construed either in Indla or in England ‘It is therefore
- established that there is a measure of freedom allowed
to us in construing this section. That bemg so I agree
- with the method of applying the section to the facts of
this case adopted by my learned brother. I agree that :

. ‘the appeal should be dlsmlssed with costs _ ";: e

Appeal dzsmzssed. :
B‘ L]



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 

